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Cf:NIR.:U. AO.\UNliSTRATIVE Di!BUNAL 
t\LLAHABAD BENQ-l 

Original Appl jcation No . 393 of ~995 

DATED • • J.9/5/l995 

Hon ' bl e Dr. h . K. saxena , Menber(Jud.) 
0 

Jagdish Prasad Tripa t hi , S/o Sri Deo Na r ayan 
Tripathi, Extra Departmental Male Peon, Branch 
Post Office Sarai Raja , Vis.i1wanathganj , Pratapgarh 

Apolicant 
0 

By Advocate S:lri Sa ti sh D~vi v edi 
Sh ri Ani 1 Dwi. v edi 

Versus 

1 . Union of India, through the 3ecretary, Ministry 
of Gommunication, Government of India, New Delhi • 

2 . lhe Senior Superintendent of Post Offices, Pra­
tapgarh ili.v:ision, Pratap.;J a:rh. 

3. Sub- Divisional Inspector of Post Offices., Kunda 
Sub-Division, Pra tapgarh • 

Respondents 

0 R D E R -----
By Hon' bl e Dr. R. K. Saxena , Manber{Jud.) 

Sh ri Ani 1 i).vi v edi , 1 earned counsel to 

the appl icant is pres ent . The grievance of the 

applicant agitated in this O. A. is that he was 

posted at sarai fiaj a which is at a distance of 

about 40 ~ . from the place of liW.ng of t he ~ 

applicant. His contention is also to the effect 

that the vacancy arose at Aima Jatopur, Pratapgarh 
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which is a distance of about 4 Km. from the ,_ 
place of living o f the applicant. It is also 

pointed out that under the rule, the applicant 

shoul9 be accommodated at the place which is 

neai?er to the living place of the applicant. 

This rule has not been sho wn to me.and I do 

no t hink that there may 

to SP,el('}-ppointment at a 

be a just.iceable right 
0 

particular sta tion 

unless that is covered by Service .Rules or 

hegulations • 

The learned counsel to the applicant 

s ubmits that th e representation of the applicant 

to con sider his request for posting at Aima Jatopur 

Pra ta pga rh is still pending with the respondenl:s ; 

and he wuld be satisfied if, the representation 

is considered by the respondents sympathetically. 

The respondents are, therefore, directed to consider 

t h e pending representation dated 05.lO.l994 >lithin 

a period of 3 months and to intimate the result 

of the decision taken thereon within lD day s there­

after. The application is disposed of accordingly 

at the aanission stage, No order as to costs. 
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MEmber(Jud.) 
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